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Act No. XIII of 1949

[PassEp By Tur DOMINION LEGISLATURE]

(Received the assent of the Govemo} General on the 30th March, 1949.)

An Act to provide for the development of the tea mdustry under Central
: control, and fot that purpose to establish a Centra]l Tea Board and levy :
I a customs- -duty on tea _exported from India. , -

YRS BB REAS it i expedlent to provide for the development of the toa
i industry under Central ‘control, and for  that purpose to establish a
: Ceutral Tea Board and levy a customs- duty on tea. exported from India}

Ib is hereby enacted as follows _

Preliminary

1 ‘Short title, extent and commencement.—(1) Thlg Act may.- be called the
Central Tea Board Act, 1949.

Ghata . s Sevala,
i Q) It exfends to all the Rxowineeos of Ind1a,..a,ad:-ai£‘(, Myﬁm ?‘ s j<

A State 4othe extent-to-which the Dominion Tisgislature has power-to-meke-laws ‘178’ vi oad
e for thet-State-with- respeot tothe-matters-dealt-with-in-this-Aes. - ~ Coednnm

% N C) Sub-gection (1) of section 20 shall come into force at once, and fhe
-remaining provisions of this Act sha]l come into force on such datfas the Cen-

¥ tral Government- may, by notification in the ofﬁclal Gazette, appomb in this’
behalf.

2. Declaration as to expedlency oi control by Gentral dovernment.—I¢- is
hereby declared that it is expedient in the public interest thaf the Central
Goveriiment should take under its control the development of the tea industry.

‘

i 3. Deﬂnltlons —In this Act “unless there. i anythmg repugnanb 1q ‘the sub-
- jech .or context,—

‘(@) “Board’’ means the Central Tea Board co_nstltu'ted undervsectmn 4;
(b) ““cess’” means the customs-duty imposed by section 11;

(¢) “‘dealer” means a dealer in tea;
IR 2N : . ' '
. (@) “Fund’” means the Tea Improvement Fund referred to in section

' (e) “‘grower’’ means g grower of tea;
() “‘manufacturer’’ means a manufacturer of tea;
- (¢) ‘‘member’’ means a membe1 ot the Board; ’ y
(L) plencnbed means plescnbed by rules made 111)(101 this A(t
; Ceniral Tea Board , ,
© 4. Constitution of Central Tea Board. —(I) The Central Government

;7 shall, by notification in the official Gtazette and with effect from a date specified
thmem constitute a Board to be called the “Ceniral Tea Board” for the pur- -

Pose of exereising such powerg and discharging such duties as may be assigned
to the Board by or under this Act. g v ¢
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(#; The Board shall be a_body corporate by the name aforesaid, having
perpetual succession and a common seal, with power to acquire, hold and dis-
pose of property, both movable and lmmovable and to contract, and shall by
the said name sue and be sued. . .

" (&) The Board shall consist of the following members, namely:-—

"~ (f) & Chairman to be nominated by the Cenbral Government;

(i) the followmg regiona] representetlves namely:

(a) Assam: SlX persons of whom five shall be nominated by such

bodies and in such manner as may be prescribed and one by the Gov-
ernment of Assam.

vfb)‘%?pum——@n@?e%sen«%evbe—ngmmated&y—-ehe-ﬁwemmem of
Lripara. _ "

(¢) West Bengal: Four persons of whom three shall be nomlnated
py such bodies and in such manner as may be prescribed and one bv
the Government of West Bengal.

(d) Madras: Three persons of whom two shall be nominated by
such bodies and in such manner as may be prescribed and one by the
Government of Madras,

(e) Travancorel; Two persons of whom' one shall be nominated by
such bodies and in such manner as may be pleecubcd and ‘one by the
Government of -Travancore.. Cot ‘

(fy Mysore: One person to be nominated. by the (Jovelnmenb of

Mysore: \yiemaq Pronedh .
g) Lhe—Fnited—Proviness: One person to be nominated by the
. Government of the—United—Provinees, Vlow Pret el

(h) East Pun]ab One person to be nominated by the Government

.-of Bast Punjab;
T%‘*Aﬁawev\/)-
(i) two persons to be elected by Lhe members of Mﬁ&sﬁegﬂd»

fu-re from among themselves;

(iv) nine persons to be nominated by the Central Government, of
whom three shall be representatives of labour, two of expmters of tea, two
- of internal traders in tea, and fwo of (‘hambers of Commerce and Indub

try ;-
(v) four officials to be nomiﬂated—bv ’bhe"Ce‘ntrnl Government.

(4) Every nomination or election of s member shall. be notified in the offi-

“clal Gazette; and the notification shall specify the term,  not exceeding thres X

years, for which the member shall hold office, and the date from Whlch such

“term shall cominence.

() ‘When the term of office of a member expires or is about to expire
by efflux of time, or when .a member dies, resigns, is removed, ceases o re-

- gide in India, or becomes incapable of acting, the body or Government which

nominated or elected him under sub-section (3) may nomiriate or elect a person
‘to fill the vacancy which has arisen or is about to arise, as tho casd may be.

(6) If any body, er any Govemment other than the Central Gtovernment; fails ;
to make any nomination which it is entitled to- make under sub-section () or
zub-section (5) within the time and in the manner, if any, prescribed in that .
behalf, the Central Government may itself m&ke the nomination; and any person. -
B0 nommated shall, for all the purposes. of thisAct, be deemed  to have ‘been -
nom'uated by the body or Government concerned.
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b. Vacancies, ete., not to invalidate acts and proceedmgs —No act done
or procoodmg takcn under this Act shall be questioned on the ground: merely
of the existence of any vacancy in, or defect in the constitution of, the Board.

6. Salary and allowanceg of Ghaxrman.——’l‘he Chairman shall be entitled ,to

* - such salary and allowances and to such'conditions of service in respect of leave,
_ pension, provident fund, and other matters as - may from' time to time be fixed.
-by the Central Government.

7. lee -Chairman.—The Board shall elect from among its members a

Vice-Chairman, who shall exercise such of the powers and discharge suchTof .

the duties of the Chairman as way be prescribed or as may be delegated to
him by the Chairman,

"8, Execulive and cther Committees,.—(1) There shall be an Executive Com-
mittee for the purpose of exercising such of the powers and performing such'
of the duties of the Brard, as may bs prescribed or ag the Board may delega
to the Committeé, not bemg powers or duties the delegatlon of Whlch is pro

~ bibited by rules made under this Act.

(2) The Executive Coramittee shall consist of—
(1) the Chairman; .

(#}) the Vice-Chairman ; and

" (iii) seven other members elected by the Board from among its

membeérs i the manner _prescribed.

(3) Subject to such control and restrictions as may be . prescribed, {,he,'

Board may counstitute other Standing Committees or ad hoc Committees for

exerising any power or discharging any duty of the Board or for inquiring inte
and reporting or advising on any matter which the Board may refer to them. -

(4) A Standing Committee shall consist exclusively of members of the

6) An ad hoc Committee 'mély ielude persons who are not members of
the Board, but their number shall not exceed one-half of its strength.

©.-9. Becretary and Stafl.—(I) The Central Governmént shall, after consult-
iug the Board, appoint a Secretary to the Board who shall, under the control

anc. direction. of the Board, exercise such powers and perform such dutieg a8 °

may be prescribed or as muy be delegated to him by the Board or the
Chairman

@ Subject to such control and 1esb110t10ns as  may be plescribéd -the

7 Board may appoint such officers and servants as may be necessary for the

efficient performance of its functions and pay them sueh salaues and allowan»
ces as it 'may from time to fime determine.

10, Functions of Board.— (1) The-Board may take such measures as it may

consider desirable for the beneﬁt or developmenb of the tea industry, mcludmg
mneasures  for— _ . |

() promotlng the sale, and increasing the consumptlon in India and
~ elsewhere, of Indian tea or of t(“l generally, carrying on propaganda for
tho% purposes; '

(b) ncreasing the production: of tea in Indii: - .

(c) undertaking, assisting or encouraging scientific, technological- and
¢conomie research,.and maintaining, and assisting in the maintenance of,

research institutds and experimental and demonstration farms and manu-
facturlng stations; :

o
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(d) collecting statistics from growers, manufacturers or dealers and
from’ such other persohs as may be prescribed, on any mabter relatnig to.
the tea industry; the publication of statistics so collected or portions there-
of or extracts therefrom;” ’ -

(e) ﬁxing grade standards of tea and providing for training in tea tasting; .

(/) improving the marketing of tea in India and elsewhere; and preg

venting unfaif competition; ' '

\

= (g) assisting in the control of insects and other pests and diseases
" affecting tea; : ' '

(h) promoting co-operative efforts among growers and manufacturers;
~ -{(?) ensuring remunerabive returns ‘to growers and manufacturers;
(j). such other matters as may.be prescribed.

o (2) The Board shall exercise the powers conferred -on it by sub-section
(1) in. accordance with, and subject to, such rules as may be prescribed, in-
cluding rules for the allocation of moneys to different purposes.

Levy of cess and constitution of Fund

11. Imposition of duty on exports of Indian tea.——A customs-duty shall be

- 7 _leviad and cellected on all tea exported outside India from any area to which

this  Act applies, ab such rate not exceeding two rupees per hundred poun'ds
 as the Central Government may, after consulting the Board, notify in the official
Gagette. : : :

12. Constitution of Fund.—(7) As soon as may be after the expiry of each
month, the proceeds of the cess collected during that month shall, . after
deduction of the expenses of collection, be paid to th’e.Board ; and the Board
shall credit the said proceeds and any other moneys which may be received by
% to a Fund to be called the.‘‘Tea Improvement Fund’’.

(2) The Tund shall be applied towards meeting the expenses of the Board .
and the cost of the meagures referred to in section 10. . .

" 13. Borrowing powers of Board,—Subject to such rules as may be pres-
cribed, the Board shall have power to borrow on. the security of the Fund or any
other of its assets for any purpose for which the Fund may be applied.

14. Accounts and audit.—(I) The Board shall cause accounts to- be
kept of all moneys received and expended.by ib. :

(2) The accounts shall be audited every year by auditors a_ppointed in  this
behalf by the Central Government; and such auditors shall disallow every item
which, in their opinion, is not authorised by this Act or any rule made or direc-
tion issued. thereunder. . '

(3) The Board may, within three mon’tils from the date of = the com-
munication to it of the disallowance of ahy item as aforesaid, appeal against
such disallowance to the Central Government whose decision sh_all be final.

15.  Power of Ceniral Government to make rules.—(I) The Oeﬁtral( Govern-
mént may, after consulting the Board and subject- to they eondition of pre-~
vious publication, make rules to carry out the purposes of -this Act.

() In particular and without prejundice to the generality of the foregoing
provision, such rules may provide for-~ ~
‘ " (o) the circumstances in which, and the authority by which, members
may be removed; -~ . -
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(b) the holding of a minimum number of -meetings of the Board

every year;

(¢) the maintenance of a record of ull bu‘-mess bransacted ot meehngh

" of the Board and the submission of copies of -such records o fhe

Cential (xovez nment;

(d) the conditions subject to whleh, and the mode in Whlch contmcts‘

" may be made by or on behalf of the Board;

(e) the plepalatlon of budget estimates of the recelpts and expendﬂ;um )
- of the Board and the authorlty by which such estimates shall be

sanctioned ;

(f) the powers' of the WBoard, the Executive Committes  and

the Chairmuan, in regard to the incurring of expenditure; and the reappro-.

pmatlon of estimated savings in any budget head to another such head;

((;) the condifions qub]ect to- which  the Board may .incur ekpendi-

_ ture outgide India;

() the conditions c,'lb]ecb to vﬂnc‘w the Board may bouow
(z) any other matter which js to be, or may be prescnbed

(8) All rules made under. thls section shall be published -in the official

_ "Gazette.

16. Power of Board to. make by-laws ——(]) The "Board may make -
by-laws consistent with this Act and the rules made thereunder, to provide for—

(a) the dates, times and places of its mcetlngs and of meetlngs ot its

- Bxeoutive and other Committees, the quorum for such méetings, and the
procedure thereat;

-(b) thn delegation of powers and duties fo its Execu{nve or any ob‘her
.. Committee, or to 1ts Chairman, Vice- Chalrman Secretary or any other of

its ofﬁcers

(¢) ths travelling allowances  of members and of members\ of
Committees ; : ) ’

 (d) the appointment, promotion and dismissal of "its officers and
servants, and the creation and-abolition of their posts;

. / .
(e) the conditions of service of its officers and servants; Including their
pay, leave, leave allowanees pensions, grafuities, com‘passmnaﬁe allowances

‘and travelling  allowances, and the establishment and - maintenancs of a- .

provident fund for them; -
(f) the maintenance of its accounts; ’

(9) the persons by whom, and the manner in which payments, deposits
and investments may be made on its behalf; :

(k) the custody of moneys required for its current gxpendlture, and
the mvestment of moneys .not' so required ;

(z) the preparation of statements showing the sums allotted to Depart- o
_ wents of the Central and Provmclal Governments or to- other institutions.

(2). No by-law shall take effect until it has been conﬁrmed by the Central

. Government and published in the official Gazette; and the Central Government,
in confirming a by-law, may make any change therein wh1ch appears to it to be
\Degessary.

#
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(3) The Central Government, may, by notiﬁcati.on.' in the official (Gazette,
cancel any by-law which it has confirmed, snd thereupon the by-law  shall
cease to have effect. , L
3 . ‘ S B ’
| ' : : chellaneous
17, Penaltles ——If any person—

(a) in any return to be furnished under thls Act makes any statement .
iy ' ' whlch is falsé and which he knows to be false or does not believe to be true,
or :

' - - (b) obstructs any officer of the Board in the ‘exercise of any " power
. conferred, or in the dlschfnge of any duty 1mposed on him by or  under
thls Act, or . .

_ (o) having the control or custody of any account book or other record,
fails to produce such book or record, when required to do so under this Act,

he shall be punishable with imprisonment which may extend to one year;
" - or with fine which may extend to one thousand rupees, or with” both., '

18. Prosecution. to be. W1th the cotisenty of the Gentral Government.—No.

Court shall take cognizance of any offence. under this Act unless upon comg %
plaint made by or with the consent of the Central Government S i

_19. Bar of legal proteedings.—No suit, proseeutmn or other 1egai promed
ing shall lie' against the Board or any member .r officer of the Board for any- .
= thing in good faith done or_ 1ntended to be-done under this: Act. :

=20, Temporary continuance and ultunate repeal of Act IX of 1908. “—(1) The .
Indian Tea Cess Act, 1903 (IX of 1903) (including sections 2 to 7 thereof which
expire-on the -81st day of March, 1949), shall continue to remain in force until,
and shall stand repealed on, the date appomted for the commehcement of th1s
Aet

(2) (a,) All moneys and other property, and all rights and 1nt'erebts, of
_whatever kind, owned by, vested in, used, enjoyed or possessed by, or held in.
trust by or for, the Indian Tea Market Bxpansion Board . constituted under

- Act IX of. 1908, as 'well as all liabilities legally. subsisting agamst it, shall pass
to the Board with effect’ from the commeéncement of this Act;

- 7(b) ALl officers and servarts of the Tndian Tea Matket  Expansion Board
to constltuted under Act IX of 1908° wlio hold office immediately before.the com- -
’ mencement of this Act shall he deemed to have been appointed officers and -
servants of the Board with effeet from the commencement of this Act, and.
shall be antitled to the same pay and allowances and to the same conditions
of service in respect of other matters as they were entitled to immediately -
before $he commencement of this Act; and any contract of service entered. into
by any stieh officer or servant with the Indian Tea Market : Expansion Board
aforesaid shall have effect as if it were a contract entered into by:-him with the
Board immediately after the commencement. of this- Act; e .

a

(¢) Any proceedings taken by the Indian Tea Market Bxpansion Board
“aforesaid before the commeneement -of this Act m’lY be continued- by the Board.

(3) If any difficulty arises in’ giving effect to. the provmons of this or any.

‘other section of this Act, the Central Government may, as.oGegsion may aride;

- by order, do- anything Whloh appears .to 1t to. be neaessary fm the purpose of
- _removmg the: dlfﬁculty . ; .
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